Central Administrative Tribwnal
Prircipal Bench

~ - 0.A. 1909/2000

New [De2lhi this the 6Gth day of October, 2000
Hom Ible Smt. Lakshmi Swaminathan, Member(J)-
Jaadish Mehtb,
S/0 Shri Laxman Moahto,
/0 181, Type-1, Krishi Kunj,
TARI, New Delhi-12. e Applicant.
(By Acdvocate Shri Chittranjan Hati)

Versus
1. Union of India throwh
the Secretary, '

Ministry of Agriculture,
Krishi Bhawan, New Delhi.

2. ICAR through its Secretary,
Krishi Bhawan, N. Delhi.
3. IARI, through its Director,

Prsa, New Delhi-172. ... Respondents.

( By Advocate Ms. Geetanjali Goel with Shri Yashwant
Kumar, Law Officesr)

DR DER

Hon ble Smt.. Lakshni Swaminathan., Memberi©1).

Learned cournsel for the respordents has handed over
a copy of the order dated 5.10.2000. In wview of this
order, learned oounsel  has &tated that nothing further
survives in the ©0O.A. Shri Chittaranjan Hati, learnsd

counsel agrees with this submission of the respondents.

1]

2. In the above facts and circumstances of the

case, Shri Chittaranjan Hati, learned counsel seeks
permission to withdraw the DA as having bepoome
infroctusus . Noting the abowe  facts, the 0OUA. is

dismissed as having becoms infructuous. NO cers
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(smt. Lakshmi Swaminatberrr—
Member{J)




